
 

[Shri Jaswant Singh] 
time. And I would plead 5 P.M.    

with the Defence Minister to 
bear in mind that a fighting 

force is only as good as the morale of 
that force.    My esteemed friend, 

 
I am grateful, Madam Vice-Chair-

person, to all the various Members who 
have participated in this discussion and I 
do hope we get more opportunities to 
discuss this matter again. 

[Mr. Deputy Chairman in the Chair] 

Metaphorically speaking, not other-
wise, because I think I have still quite a 
great deal to do and many miles to go, 
but my time appears to be over as far as 
this debate is concerned. I thank all the 
participants who have contributed to this 
resolution. I thank more particularly the 
Treasury Benches and the honourable 
Defence Minister for his contribution and 
advice in the matter. It is his suggestion 
that I withdraw this resolution. It was the 
honourable Defence Minister's 
suggestion that as we have had a 
discussion on it, I withdraw the 
resolution.   I am given 

to understand that the convention of this 
House is also that the mover of the 
resolution, at the end of the debate in 
Private Members' Resolutions, 
withrdaws it. I, therefore, withdraw the 
resolution.   Thank you. 

*The Resolution was, by leave, with- 
drawn 

THE DEPUTY CHAIRMAN: Now 
we take up the Calling-Attention motion 
. . . 

SHRI ERA SEZHIYAN (Tamil 
Nadu): Mr. Deputy Chairman, before 
you take up that item, kindly ask the 
Minister to make that statement. We 
wanted him to make a statement on the 
drought situation and food supplies. He 
can make it now. 

MR, DEPUTY CHAIRMAN: I was 
told he is not ready with the statement 
yet. He will make it afterwards. 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI BHAGWAT JHA 
AZAD): I will do it. It is not ready yet. 

CALLING ATTENTION TO A MAT-
TER OF URGENT PUBLIC IMPOR-

TANCE 
Reported non-payment of dues to 
cane-growers by mill owners in 

different parts of the country parti-
cularly in U.P. and Bihar resulting: in 
accumulation of huge arrears and the 
consequent hardship faced by cane-

growers 
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SHRI DIPEN GHOSH (West Bengal); Mr. 

Deputy Chairman Sir I want to put three 
questions only.' In the last .part of the 
statement the hon   Minister has stated; 

"The Central Government has taken steps in 
the form of provision of additional bank credit 
and monitoring sugar prices in the open market 
through the free-sale release mechanism to see 
that the liquidity of the mills is maintained 
sufficiently to enable them to clear the cane 
price  arrears  quickly." 

It indicates that the dual price: mechanism that 
the Centre is following in the matter of sugar is in 
o.xier to enable the sugar mill-owners to achieve 
adequate liquidity so that they can pay the cane-
growers. Yet not only from the speeches made 
here but also from the statement of the Minister it 
is clear that the sugar mill-owners are not paying 
the price of the cane purchased from the cane-
growers in time. So naturally one can conclude 
from this that though the Government has been 
following the dual price policy in order to enable 
the sugar mill-owners to achieve adequate 
liquidity to pay the cane-growers, actually these 
sugar mill-owners are diverting this money to 
other ends and amassing super-profits while fle-
ecing the buyers of sugar as well as denying the 
dues to 'he cane-growers. So ni" ba«ic nuestion is 
this. In view of this experience that despite the 
dual p ice policy the sugar nvl!-'owners are 
diverting this fund towards other ends instead of 
paying to the cane-growers, is the Centre 
considering withdrawal of the dual price policy 
for sugar? Because, it is very _ dear from this 
statement that despite this dual price policy, the 
sugar mill-owners are still denying the cahe-
growers payment in time. The second question is, 
it has been admitted   in 
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the statement itsef that tnere is some delay in the 
payment of prices to cane-growers. May I 
know from the Government what is the 
normal period of delay and whether there are 
still arrears beyond thig normal period of 
delay and, if so, what steps the Centre has 
been taking to obviate such delay? My third 
question is—though some Members also have 
stated it'— there is a system of paying interest 
to the cane-growers if there is delay in 
payment. Yet, it is our experience that neither 
the price is paid nor the interest. Therefore, 
will the Government consider setting up of 
any mechanism to compensate the delay by 
paying interest? My fourth and last 
question—H is not directly connected with it 
but, however, it is connected with the word 
"sugar"—which I am placing before the 
Minister, taking advantage of his presence is 
this. You know I hail from West Bengal and, 
as regards sugar, it is a deficit State and the 
entire requirement of sugar is not met hy the 
Centre. Whatever they want, they are given 
only 50 per cent or so. Will the Minister take 
care to see that the entire re- . quirements of 
the State of West Bengal is given? 

MR. DEPUTY CHAIRMAN: I think this 
part of your statement is not correct. You can 
take any amount of sugar. 
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I do not want to go into theory   etc. 
everybody has     said    whatever     he 
wanted to. I think there is talk at present that 
perhaps by the end of 1982-83 production 
will be of the order of 33 lakh tonnes and the 
total cost envisaged  will  be something like    
Rs. 1700 crores, a fantastic figure,  and it is 
beyond the means of the sugarcane co-
operatives or even the private sector to cope 
with this task. Sir, I want the   Minister  to   
confirm   whether  an Expert Group headed 
by the    Union Finance Secretary is now 
undertaking a fresh review and whether the    
report has been received. Sir, it is also true 
that the Prime Minister has been approached 
by the sugarcane growers as well  as  sugar 
factory     owners— when I say 'sugar factory 
owners', I mean  both  the  sectors—for     
review of the sugarcane policy,  particularly 
in regard to the increase in ' price of levy 
sugar. Sir, I say this because, at present. What 
ever you may say, we are giving about 300 
pounds of nitrogen to sugarcane otherwise the   
crop cannot yield this much. See the plight of 
UP, eastern UP, or Bihar, or even Haryana. 
Their yield is too low. But on our side we use 
300 pounds   of nitrogen as nutrient for the 
sugarcane. And that is the basic reason why 
prices of sugarcane are unremunerative at 
present; and that is why the sugar price  is  
also   unremunerative.      This morning also 
we were discussing   this point. I would 
request the hon. Minister one thing. If you 
really want   to see that increased p-oduction 
is sustained  in  this  country,  it cannot be 
done  unless    the input prices      are brought 
down. It is what you call a cosmetic business. 
If I suggest to you that the sugarcane price  
should     be raised, because some friend of    
mine just now said that y°u increase    the levy 
price, so increase the sugarcane price, these 
mills will go into    liquidation  along  with 
the     Government because there will be 
nothing remaining for the sugarcane growers. 
Though the Minister is the Minister of Food, 
he has to apply his mind to a   total 
perspective of the sugar policy;    and in that 
sugar policy the input prices 

SHRI A.  G.  KULKARNI      (Maha-
rashtra);   Sir,  at the outset,  I thank you 
for giving me a chance to    ask some 
clarifications. I have to   submit to my 
hon. colleagues who were asking for a 
better sugarcane price;  One has to be a 
little bit rational. Sugarcane price 
phenomenon is dependent on the 
success of the industry.   Sir, I represent 
the co-operative sector;     I do not 
represent the private sector. But I do 
believe that the sugarcane growers who 
are the members of cooperatives  are the 
partners  in     thus endeavour. Sir, the 
hon. Members asking for a better 
sugarcane price, for dues etc., is quite 
justified.     But'    it seems to me that 
we are loosing   the rationale here and 
allowing the Government to adopt an ad 
hoc policy on sugar. Sugar is sweet, but 
the entire ■ad  hocism   in  the  
Government     has created  the problem 
and given it a bitter taste. Sir, I know 
that yo will perhaps ask me t0 ask 
questions only. 
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have done greater damage to the present 
position of the sugarcane growers as well as 
sugar factories. So, in this connection I want 
to know whether any study has been made by 
these two committees, one appointed under 
the chairmanship of the Secretary (Finance) 
and the other appointed by the Reserve Bank 
of India itself, for financing the sugar buffer 
stock and whether they have given any 
suggestion on this matter. 

Sir, as the Minister is quite aware, at present 
the ad valorem excise duty works out to 
something about Rs. 50 plus Rs. 16 and Rs. 
14, that is, Rs. 30 The total incidence of the 
Government duties, the State as well as the 
Central comes to Rs. 85. And there is scope to 
reduce this. Otherwise, this present crisis 
cannot be resolved. I. Sir, enjoin on the 
Minister of Food that it Is a crisis. As my 
friends have rightly stated, there are some 
bowels of extra sugar production and there a-e 
some bowels of deficiency. And whenever the 
deficiency is there, the SUg^r price rise to Rs. 
16 per kilogram. Sugarcane at present is being 
sold at 29 paise per kilogram. Is it a price? 
Even tomatneo **•«» sol* at Rs 6 to Rs. 8 per 
kilogram. Even tnother earth, is not available 
for 20 naye paise. You have to pay something 
more. 

SHRI N. P. CHENGALRAYA NAIDU 
(Andhra Pradesh): The firewood is sold at Rs. 
7/-. 

SHRI A. G. KULKARNI: I am not going to 
burn anything. I have to produce more. 

MR. DEPUTY CHAIRMAN: Do not listen 
to him. 

SHRI A. G. KULKARNI: If this is the 
position, how are you going to have a rational 
sugar policy? For that purpose the excise duty 
and the cess, you have to reduce, Mr. Minister. 
Whatever you hear, do not throw in "the lap >f 
Mr. Mukherjee.   Do not say, 

"I will request him to do this ami 
that.'' Be rational. We are in a cri 
sis, Mr. Azad. Let me bring it to your 
notice. You are handling it. YOU 
know it better than I know. So, the 
ad valoram pricing system has to 
be done away with. And whatever you may 
do, unless you reduce the excise duty, it will 
not help. Otherwise, the levy price will have to 
be increased again. My friend, Mr. Suraj 
Prasad, and all other friends will ask for an 
increase in the price of sugarcane. This is a 
vicious circle. The President of the national 
co-operative organisation has demanded a rise 
of 25 paise per kilogram of sugar. 

The last point I want to know     is this.   The 
massive buffer stock operation, you have done.   
The Government agreed for the buffer stock.   I 
fought for it here for the last 17 years, that the 
buffer stock should be there.   But what have 
you done?      In     Marathi there is a saying 
that a person killed a serpent through his guest 
who   had come to his   house. The serpent   
was killed by a guest who had come to his 
house.   So, the host has not done anything.    
Similarly, who finances     the buffer stock?      
Do     you     finance it? Have  you given a 
single      farthing? We are paying the interest 
for     the buffer stock at 19 per cent.    Now   it 
has been reduced to 16 per cent     or something 
like that.  So, at least will you pay for the buffer     
stock?      We will stock.       There is no     
stocking arrangement.   You take   it and keep it 
in your ware houses.  We do    not mind. Unless      
the buffer    stock    is financed by the    
Government,      that much  pressure    of about 
Rs.      1,700 crores will not be reduced, and 
unless this burden is reduced, the sugar-cane 
price cannot be increased. 

And the last point I want to men-lion, Mr. 
Minister, is this. There is a little bit 
irrationality—I do not want to say politics or 
anything—in releasing sugar every month. 
Whenever these festival seasons are there, 
you release more. That one can understand. 
But whatever you may, the average price 
realised by a cooperative 
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sugar factory has gone to such a low 
level that we connot even pay Rs. 200 
per tonne of sugarcane received from our 
members. 

So I draw your     attention to these 
points. 
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SHRI A. G. KULKARNI: How are you 
going to find the way for it? You are only 
going to inform them. Yours is the parent 
Ministry. You will inform Mr. Pranab 
Mukherjee. What is the use? 
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SHRI A. G. KULKARNI: What 
happened to those Committees and the 
demand for a price rise? 
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SHRI A. G. KULKARNI: A 25 paise 
price rise has been demanded by the 
National Federation per kilogram of 
sugar. 
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of wheat & sugar F.CI. 

SHRI DIPEN GHOSH: Sir, what about 
the dual pricing system? He has not said 
anything about it. 

REFERENCE TO  THE     REPORTED 
BAD QUALITY    OF    WHEAT AND 
SUGAR BEING SUPPLIED BY THE 
F.C.L GODOWN AT DARBHANGA 


